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Status of Implementation of recommendations contained in the
Two Hundred and Nineteenth Report of Department-related
Parliamentary Standing Committee on

Transport, Tourism and Culture

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; THE
MINISTER OF STATE OF THE MINISTRY OF TOURISM; AND THE MINISTER
OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA):
Sir, I make a statement regarding Status of implementation of recommendations
contained in the Two Hundred and Nineteenth Report of the Department-related
Parliamentary Standing Committee on Transport, Tourism and Culture on Demands
for Grants (2015-16) pertaining to the Ministry of Culture.

Status of Implementation of recommendations contained
in the One Hundred and Eighty-First Report
of the Ministry of Home Affairs
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Status of Implementation of recommendations contained in the
One Hundred and Eighty-Fifth Report of Department-related

Parliamentary Standing Committee on Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I make a statement regarding Status of implementation of
recommendations/observations contained in the One Hundred and Eighty-fifth Report
of the Department-related Parliamentary Standing Committee on Home Affairs on
Demands for Grants (2015-16) pertaining to the Ministry of Home Affairs.

MATTERS RAISED WITH PERMISSION
Reported move by V.H.P. For construction of Ram Temple in Ayodhya
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MR. DEPUTY CHAIRMAN: Time over. ...(Interruptions)... Time over

...(Interruptions)... The rule ...(Interruptions)... No, no. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, please allow him. Let him
complete. ...(Interruptions)... He represents the middle side ...(Interruptions)... The

House cannot be run by this side or that side ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can I do? ...(Interruptions)... It is Zero Hour
submission ...(Interruptions)... Now, please ...(Interruptions)... Zero Hour mention

is only for three minutes ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: The Minister is responding. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, there should be no need of any..

...(Interruptions)... Shri. K. C. Tyagi ...(Interruptions)... Zero Hour submission has

only three minutes' time ...(Interruptions)... 1 cannot allow. ...(Inferruptions)... It
is not going on record. ...(Interruptions)... Mr. K. C. Tyagi. ...(Interruptions)...
Now, please. ...(Interruptions)... As per the norms accepted here, it is only for
three minutes. ...(Interruptions)... After three minutes, nothing will go on record. ...
(Interruptions)... So, what is the point in saying anything now? ...(Interruptions)...
It will not go on record. ...(Interruptions)... Not only that; ...(Interruptions)... Now
Listen. ...(Interruptions)... That is a different thing. ...(Interruptions)... Not only that,
the Minister has made it clear that the Government and their party will go by the

Court verdict. ...(Interruptions)... Then what is the confusion? ...(Interruptions)...
Al IM YT I1eq: I8 gl 1 8 gHl § ... (FaEH). .

MR. DEPUTY CHAIRMAN: Then, give notice for another discussion.
...(Interruptions)... M AT SiT, Alfed ST QR SEHI . (TGHT)....

9. IM MY IIea: W1, 91 Ua e & fg oS o IRl .. (caem ). .

MR. DEPUTY CHAIRMAN: I would say, all your names will be added as those
who associate themselves with it. ...(Interruptions)... All those who are standing and

supporting, their names may be included as those who associate themselves with
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the issue. ...(Interruptions)... What can I do? It is Zero Hour. You have not given
a notice. ...(Interruptions)... e a1 faar & ...(39Y)... He has not given a

notice. ...(Interruptions)... This will not go on record. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Okay, let the House hear what is going on in

the country. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI PANKAJ BORA (Assam): Sir, I associate myself with the issue raised
by the hon. Member.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I associate myself with the
issue raised by the hon. Member.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I associate myself with
the issue raised by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I associate myself with the issue raised
by the hon. Member.
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T Transliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Shri K. C. Tyagi, the Zero Hour mention is

only for three minutes. What can 1 do? ...(Interruptions)... What are you saying?

...(Interruptions)...

sft &, <R @arht : W, W=7 o ' 6 L (qaum)...

sft FeRTS SF (Ae UQEn): R AW foran T B, S96T a)Al 9 98t U)W
Bl ... (). ..

MR. DEPUTY CHAIRMAN: You have not given notice. What can I do?
...(Interruptions)... The Government has already made it clear. ...(Interruptions)... 34
g ...(@ag)... b B9 Gl ...(@agH).... There is no notice. ...(Interruptions)...
Why do you disturb the Zero Hour? ...(Interruptions)... F=it Sft = meara+ fear &
foo DB SRR ..(GYT)... The Government will go by the decision of
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the Court. Then, why do you agitate? ...(Interruptions)... The Minister has made it
very clear that the Government will go by the decision of the Court. Then, what
is the need for agitation? ...(Interruptions)... You please go back. It is unnecessary.
...(Interruptions)... 1 want to repeat that the hon. Minister has given an assurance
that the Government would go by the Court's decision. Then, what is the need for
this shouting and agitation? ...(Interruptions)... Everybody should obey the Court
order. Please go back to your seats. ...(Inferruptions)... The House is adjourned for

ten minutes.
The House then adjourned at twenty-four minutes past eleven of the clock.

The House reassembled at thirty-four minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHRI PRAMOD TIWARI: Sir, I have a point of order. ...(Inferruptions)... Sir,

I have a point of order. ...(Interruptions)... Sir, point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... Yes ...(Interruptions)... What is
your point of order? ...(Interruptions)... What is your point of order? ...(Interruptions)...

Point of order is allowed. ...(Interruptions)... 1 allowed the point of order.

sft yie fart: W, wRA 99 ¥ B IRG &1 U6 AU B L (Fau). ..
AfAgM & AR I8 I gl © AR AU F AR & AuIeAd] BRI Bl
Bl ...(HIH)...

it IU[UMRY: T Bl IARYI ... (GLUT). ..

SHRI PRAMOD TIWARI: Sir, the rule which constitutes the Supreme Court...
(Interruptions)... Point of order. ...(Interruptions)... 9X, ?j?ﬁ‘:[ P BT U oy 7 fF
3TN something is pending in the Supreme Court, that is a sub-judice matter. That
cannot be discussed. ...(Interruptions)... Nothing can be...(Interruptions)... 9%, NIECIE]
<Ry ...(caum)...

sft SuuTafy @ MY SifelUl What is your point of order?

st e foEr: W), 9fRgM & AR S 9l dldd 81, 3R dEl Wl, Bls
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|riTe = 3R SifmRar @3t (st omaR ave TEd): AR, SI9 A gHH
B H I @ 7, 9 99 W gl R B W@ 2 ..(FAUM)... 5 AN I B
SR T8l 2l ...(aagT). ..

MR. DEPUTY CHAIRMAN: What is your point of order?
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it ye fEmt : RO SHar 9iel & @R L (@aUH)... S8 WRGR H#fe) g9
B ACH B B ... (GHT). ..

MR. DEPUTY CHAIRMAN: No, no; not allowed. There is no point of order
in that. ...(Interruptions)... EdN point of order &I 21 Now, Shri Babul Supriyo.
...(Interruptions)... No, no. Not allowed. ...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I have a point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You quote the rule. I will allow you. ...(Interruptions)...
Shri Babul Supriyo. ...(Interruptions)...

STATEMENTS BY MINISTERS — Contd.

Status of implementation of recommendations contained in the
Fifth and Sixth Reports of the Department-related Parliamentary
Standing Committee on Urban Development

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): Sir, I make the following
statements regarding:—

(i) Status of implementation of recommendations contained in the Fifth Report
of the Department-related Parliamentary Standing Committee on Urban
Development on Demands for Grants (2015-16) of the Ministry of Urban

Development; and

(i) Status of implementation of recommendations contained in the Sixth Report
of the Department-related Parliamentary Standing Committee on Urban
Development on Demands for Grants (2015-16) of the Ministry of Housing
and Urban Poverty Alleviation.

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...
Yes, Digvijaya Singhji, what is your point of order? ...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, my point of order is, hon.
K. C. Tyagi was raising a very important issue which concerns the internal security

of this country, and which violates the way... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is the point of order?

SHRI DIGVIJAYA SINGH: Sir, my point of order is, he should be allowed to

complete his speech. ...(Interruptions)...



